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Title : Regarding end use monitoring arrangements signed between India and USA.
MR. DEPUTY SPEAKER: Now, the House will take up urgent matters of public importance.
Shri Yashwant Sinha.
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SHRIBASU DEB ACHARIA (BANKURA): Sir, this agreement which was signed yesterday is a very serious issue. | associate myself
with what Shri Yashwant Sinha has said and also | demand that the Government should lay on the Table of the House the text of the
agreement; and that the Government should also clarify how such an agreement was signed by our representative.
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SHRIBASU DEB ACHARIA : There should be a discussion in the House; it seems that the agreement is against the interests of our
country; that agreement should be nullified. ...(Interruptions)
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SHRI GURUDAS DASGUPTA (GHATAL): I fully associate with the issue. This is a Himalayan blunder committed by the Government.
It is surrender of India's sovereignty. &€} (Interruptions)
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SHRIGURUDAS DASGUPTA : We want a statement from the Government immediately. ...(Inferruptions)
SHRIBASU DEB ACHARIA : The Government should make a statement here before the House rises for the day. ...(Interruptions)
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SHRIB. MAHTAB (CUTTACK): Mr. Deputy Speaker, Sir, the apprehension that has been expressed in this House by a number of
Leaders from different Parties, the apprehension that is also being reflected in the Media is a cause of concern and this cause of
concern can only be mitigated if the Prime Minister or the Government comes out with a Statement today in this House. The cause of
concern is not only for the 'end-use' and the term that has been used as the 'fire ball' by the United States of America but | would say
the cause of concern is when the House is in Session and such type of Agreement is being done, the House is not taken into
confidence. We are raising it today after the signatures of both the parties have been done. | would request the Government not to
indulge in such activities and | would also fully associate by the concern that has been raised by Shri Yashwant Sinha.
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DR. M. THAMBIDURAI (KARUR): Hon. Deputy-Speaker, Sir, our Party, AIADMK is also concerned about the agreement that has
been signed by the Government. When the Session is there, all the Members of this House, and the whole nation is interested to know
what is happening in regard to this. Therefore, | would request that the Government must lay on the Table of the House the agreement
which has been signed. The Government must not succumb to the pressure of any foreign country. Therefore, | would request that
immediately the Government must come forward to lay the statement on the Table of the House.

MR. DEPUTY-SPEAKER: Shri Gurudas Dasgupta to speak.
...(Interruptions)

SHRIGURUDAS DASGUPTA : He did not call me. | made a comment...(Interruptions). Sir, it is unbelievable that a great country like
India should bow down to the pressure of America. It is incredible; it is outrageous and it is a surrender of Indian
sovereignty...(Interruptions)
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): As some hon. Members and leaders of various groups have
expressed their concerns about the agreement between the Government of India and the USA on three issues, | would like to assure
the House that before the rising of the House, this day, the Government will make a statement...(Inferruptions)
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SHRIPRANAB MUKHERJEE: | have said that before the rising of the House the Government will make a statement...(Interruptions)






